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	•. 	.... Applicant(s) 

Versus 

Sr. No. I 	Date 

.. ........•. Respondent(s) 

Order with Signature 

j 	 h 	LC j 	1i. dt;d 14t 

cased in O.A. 50/939 has directed payment 

-açeF to the Petitioner ob prôrata asis at the rate o 

T 	payable to a typist and 	has further L1 

:ner is entitled to weekly of as that 

- ular efl1plO-ee. On this po 	- 

i:te €.t - en the peitione; 

LO hethar the ebitioner would ba entitled to remurLeatI 

D-y o 	saturday or both on saturday an Eu 

le.rned arnther Mr.engupta has also mare certain 	- 

as iaJge vide his order datcd 24th Octoher,1991. As 

a 2jin Juce I am hound h the juc9crnent of the DiviSiufi 

	

hence the dispute hich 	a r i s e n betvee. tu. 

nrtacoul(' 	he settled only by te Division 

nc, i: mTL:Er may e put up hefQre. 

a . c - 	intrv:O out up ntis mtt r f 

i O on the next date v i-en the tiviEi 
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